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l-he Lnion of India
and others
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Hon. [••Ir. Juatice U.C, driwastawa \1 r

•-ipp] ici-nt.

'Respondents,

• ••?-, -

( By Hon. Nr. Justice U.C. oriuaatave,W,C.j

Tns applicant was appointee us Temporary Foo '̂ Constabl
on 25. 2. 1948 in Delhi Armed Police and confirmed as" Ti„,e Scale .
i^.e.f. £„d, 1952. He uas transferred from Lxecutiwe Ccdre

to I'lountsd ujing L^.e.f. 16.1.1961. In the year 1969, he
Ujc:is injured uhile on duty ^ in connection luuth otudant •'̂ gitatiGn.

he 1..3 adv/ised by the iMedical ..uthority to use sun glass^B

till the complete recovery of i^red eye.' ^ince ha uas unobie
to perform duties in the Mounteo uJing, D^/L ine s transferred bin

• J I 'to general duty vide order dated 27.2.1970. he uae oy.in

trc>ni=f cirreo to I'iounted oiing after recov erjj. w. e. f. 14o9. 1970.
'—1'

He ujds olso promoted as H.C. ^mounted ; u.e^f. 29.8. 1985,on
purely temporary and adhoc basia along ^.^ith his counter parts

ci i ter taking into account his seniority u.e.fo 17. 9. 1970 i.e.

the date of his regular posting in the Mounted wing in Oelhi

Police. The applicant mace a representation for giving him

seniority by coQiiiiing his previous service from 16.1,1961 to

27. 2. 1970 in the hiounteo luing. his representation uas accepted

end he uas given,his due seniority after giving benefit of

servyice in i'iounted uing from '16. 1» 1961 to 27.2„197IJ during which

he remained lyiut of-• mo untedyXuing aa per his entit-] emsn t. '
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The applicant again reprssented for his seniority u,e.f.

11o6.1S83 instead of 29»b„1985» The app]icsnt in his repiGSen-

-tation re^ussted to givs hini seniority from 1&83 from which

his junioi^'j Chandsr iiingh, i'-i^jnohir Ltii and rinvirr dingh were

promoted. The 'appi icc±nt was informed u ids- order dated 25. 6, 1985
5ri

that he-stands senior to/Ch&nder oingh, f^'ianohar La], and Mitnax,:

^aingh as per his original seniority. Sri Chc^nder Singh was

promoted w,e.fo 11.8.15&3 and iri hanohar•Lai and nmir Singh

ware promoted w,e.F„ l2o 6. 1984 on pure 1y . tsmporaril y and adhoc

basis before the acceptance of the representation of the

applicant and the applicant was also promoted w.e.f, 29. 8. 1985

in the same capacj-ty , though his seniority stands at his origint

place i.e. aboue ai] these persons ..he was not entitled-
\

uo pfeiQormcia pramot,6;sK.'W. e . f .• 11.6.'19&3 as adhoc promct^drvii^ not

a regular prornotaii.^ This- adhoc promotion is only till the
i/y

regular pronriotaons are made. The applicant has got aii these'

benefits because after receipt/ o.f the. representations, it
- •

, y

isifea came to the kncwledge of the authorities thaf he was being

wrongly depri\:/ed from his seniority and promotion.

2. Accordingly, this application is anou.ed and the ^

respondents are directed to giv/e adhoc promotion "i;,o the

applicant w.e.f. his next junior was promoted i.s~. from the

year 1983 notionally but actually from the date he has oeen

promoted i.e. the year 1985. The application is disposed of

with the above terms, iMq' order as to the costs.

Pi e mbe r ( rt;

Oated; 21. 12. 1992 '
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Wice—Chairman


